~aforesaid reliefs.

CENTRAL ADMINISTRATIVE TRIBUVAL, JABALPUR BEXCH, JABALEUR

_ _ ~.
Oriqina:!. App:!.ication No. 419 of 2003
Jabalpur, this the 13th day of May, 2004

Hon'ble Shri M.Pe Singh, Vice Chairman
Hon'ble shri Madan Mohan, Judicial Member

J.P, Pathak, S/o. Shri R, P
Pathak, aged 59 years,

and 62 others. - ess  Applicants

(By Advocate - Shri Munish Saini)

Versus

-a - s

Thion of India, through the
Sécretary, Ministry of Def ence,,
New Del'hl,.

and 3 others. : . .o Respondents

 (By Adwocate = Shri S.P, Singh)

ORD ER (Oral)

B “«n

By M.P. Singh, Vice Chaimman -

By filing this brigina]. dpplication the gpplicant has
claimed the following main relief: s

3.1 direction to the reSpondents to grant the

benefit of second ygradation wnder the Assured Carrer

Prcgresslon Scheme to the applicants since 9.8.1999 and
to pay the arrears of difference of pay accordingly.”

- - .- “n

2. The brief facts of the case are that the applicants are
working as Senior Auditors in the accounts office of Vehicle
Factory,: Jabalpur and Iare functioning wmder the réSpondent
No, 2. They have made representations to the g;es;mindaats to
grant them second upgradation and till now the re?@onda&ts
have not acceded to thelr request . Hence this Orig}iina_'!_ .
App:!.ication has been fi:!.ed. by the ‘avpp}._icants c;ain‘éing th'e‘

| ‘
]
|

3. Heard the ledrned counscl for both the parties and:

v perused the L ecords .



.

4 The learned counsel for the reSpondaats states that

the present OA is covered by the decision of this Tribunal
in OA No,. 747 of 2002 dated 16th February, 2004. The ledrned
counsel for the applicant agrees with the contention of the

respondents.

5. In this view of the matter the present Original Applica-
tion is also disposed of in the same terms as the order
passed in OA No. 747 of 2002 dated 16th February, 2004 and
the decision of that OA shall be mutatis-mutandis applicable
in this case.

6« The Registry is directed to encloSe a copy of the memo

of pa‘rtie‘i while issuing & copy of this order to the parties,

(Madan I‘gﬂ‘ﬁ ‘ oM .M;gh)
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